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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD,

* * ®

0.A. 1587/93 ‘ Dt. of Decision : 23.12,93

A. Ramanuja Rao « » Applicent

Us

1. The Controller Generz2l of
Defence Accounts,
Jast BIOCk-U|
R.K. Pursm,
New Delhi - 110 066,

- & D WAl ub O A AT L= 2] WO GMUY NG UUIIvoy

(ORs), Bangalore, Kamaraj Street,
South Bangalore-560 001. + « Respondents.

Counsel for the Applicant ¢ Mr.C.P. Sarathy
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THE HON'BLE JUSTICE SHRI V., NEELADRI RAO : VICE CHAIRMAN

THE HMON'RIC GHDT P RANMCADALONAN . mcocro {anmae )
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0A ,1587/93

Judgement i

( As per Hon, Mr, Justice V. Neeladri Rao, UiLe Chairman )

Heard Sri C.P. Sarathy, learned counsel for the
applicant and Sri(ﬁgggﬁgaééfg:ﬁgaa}, learnad?snusel for
the respondents,
2. The applicant is working as Senior Accounts Officer in
the office of PAO(ORs)EME, Secunderabad,
3. The applicant was invulved in an accideni. The appli-
cant sustained injuries when he hadiﬁ llen frém scooter and
now he is going on {crutches, i@ﬁéﬁﬁdgitional CGDA (Con-
#roller G@neral of Defence Accounts) referred]the applicant,

k\_,{_
for medical examination as per letter dated 11~9-393, The

Regional Medical Board ﬁ? Gandhi Haspital, ségunderabad, to
which the applicant was referred to had given:repcrt to the
effect that the applicant is completely and permanently
incapacitated for further service in the Depa%tment. There-
upon a memcorandum dated 2-12-1993 was issued ﬁy R=1 informing
the applicant that it was proposed by the coméetent authority
to retire him from service on account of tota} and permanent

!
invalidation for further service in the Depar tment., He was
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also informed thereby that his retirement will have effect
on expiry of period of one month Prom the daté of communi-
cation of the said letter unless he desirss tg retire from
an earlier date, The applicant was alsno infogmed by the

said letter that<iif he so desires! he can make;a request

within a period of one month for heing examinad by Medical

Revieuw Board duly supported by prima-faﬁ}e evidencethat

good grounds exist‘fo; doing so.
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To ‘- o
l. The Controller General of Defence Accounts, d
West _Block-v, R.K,Furam, New Delhi-66
2. The Controller of Defence Accounts, (ORs),
Bangalore, Kamaraj Street, South Bangalore-~1,
3. One.copy to Mr.C.P.Sarathy, Advocate, CAT,Hyd
N i e e T e e
+4 One copy to Mr.N/,V,Raghava Reddy,—Addli CGSCICAT,.Hyd,
e S b o ——
S. One copy to'Library, CAT.Hyd, ‘
6. One spare copy.
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4, UWhen there is a provision for revieuw ﬂy the Medical

\ . §
.Revyisw Board, the applicant had ta,ﬂérst méke a reguest for

examination by a'Medical Review Board if hé feels that the
pw\.#-ww-* ,Lul\&ao . a " &

LReglonal Medlcal Board had not (cog aﬁb&ythehrzght conclusion.

In view of the said alternative remady, this .QA has to be
[

dismissed. . )

5. It is submitted that the report of the Regional
I
Medical Board of Gandhi Hospital, Secunderabad, was not
furbished to tﬁe applicant and hence he we&s not in a posi-
‘ , o~

tion to prepgre grounds for being placed Pefore the Medical

Board, So, R=1 is directed to furnish copy of the report
, : ﬁ ~NAwY A
of the Regional Medical Board of Gandhgﬁﬁﬁéﬁitalé}n the

impugned letter dated AN/11/2605/93 dated 2-12-1933, The

b
applicant had to make a request as refsrred to in para-4

of the impugned letter dated 2-12-93 within one week from
I ’

the date of receipt of that Medical Boarﬁ report or within

one month after the date o? receipt of the impugned letter

[
T~ 4~ A7 Lkishousr_is later., IP such a requast is
made and if the case of the applicant is going to oe
[
referred to the Medical Review Board, the applicant shall

not be discharged from service till the'Medical Revieu

I
Board gives its report., If the said report is going to be
~duveras tn the applicant, Harstould ndt'be d;scharged tlll
explry of one week from the gate or receipe ur v Lo
tn -1 passinAy on such report, It is Feedless to say that

if the applicant is gging to be aggriesved by the report of
én_.\sw I;
the Medicel Board, he is free to approach this Tribunal,
r ‘

6. The OA is ordered accordingly at admzasxon stage.
No costs, v

(R. Rangaragan) (ﬁ. Neeladri Rao)
Nember(&dmn) "Wice Chairman

Dated : December 23,93) '

Dictated in the Open Court! [_1
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